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SUBJECT:... 

Please find enclosed herewith a copy of the ORDER! 

STAY/INTERIM ORDERpsssed.by this Tribunal in the above said 
spplicatj.n(s) on  



BELURE THE CERAL AUMUSTRATIVE TRIBUNAL 
BGPLORE BENCH ; BIJJRE 

DATED THIS THE SJX)JNL) DAY OF JULY 1993 

Present: 

lion' ble Mr. Justice P .K. Shyaasundar ... i/ice thairaan 

Hon 'ble Mr. V. Raakrishnan ... 14saber [ A] 

APPLICATION NO. 43/93 

M.K. Varadarajan, 
Aged 57 years, 
5/0 late Sri Raj aii Iyerigar, 
1103,37th Cross, 
4th 'T' Block, 
Jayanagar, 
Bangaloire-li. 	 ... Applicant 

(Dr. A.S. Nagaraj a ... 1drocate] 

V. 

The Eputy Director General, 
Geological Survey of India, 
Ai4SE Winy, 2 Cnurch Street, 
Ban4alore-1. 

The Director General, 
Geological Survey of India, 
27, Jawaharlal Nehru Road, 
calcutta-700 016. 

Union of India represented 
by the Secretary to Govt., 
Ministry of Steel & Mines, 
New Daihi. 

Kunial Narayan, 
Aiainistrative Officer, 
GSI, Northern Region, 
1140.3, Gokhale Mary, 
Lucknow [U.?.] 	 ... Respondents 

[Shri G. Shanthap ... Aivocate] 

Tnis application having ci up for hearing hef ore this 
Tribunal today, Hon 'ble \1ice-Chair.n, aade the following: 

ORDER 

The grievance of the applicant is all about ii-protion 

, 

	

	the riiyher post with effect frca the date on which his junior 

w pro ted. That appears to have happened on 1.10.1990 and 
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has since been partially natified in that he has niYi been prorIDtad 

to the hiher post with effect frca 21.6.1 993. A copy of the 

order of prototion has been placed before as by the learned-Stand-

inLj Counsel and we direct the sa to be kept on record but then 

this iprovent in his prospects does not apparently satisfy 

the applicant because he wants the prototiock to clock back to 

the date on which his junior was prooted ie., fra 1.10.1990. 

2. It transpires that at the tiu his junior was pro.ioted the 

applicant was out of service having been coipulsorily retired 

on the basis of a departaental enquiry. It transpires that sub-

suently he fouht out that order successfully with the result 

he got back his job and his seniority as well. The applicant 

having been restored to his previous position the Departnt 

could not possibly nave refused consideration of his claiAn for 

prootion on the date his junior was prated in the year 1990. 

Notody can possibly say that the proiotion nade in 1993 should 

be treated as a.aple caupensation for his troubles. But for the 

intervention of the punisliaent Laposed at the departntal enquiry 

he would in the usual course stand to gain his prootion in 1990 

subject, of course, to beiaj found fit by the assessing autho-

rities. We notice the applicant's seniority was restored by 

an order dated 17.7.1991, as per copy produced at Annexure A-5. 

In that view of the matter the departnt ought to have held 

a review DPC to consider his claia for pranotion with effect 

V. 	
frau 1.10.1990, the date on which his junior was praaoted. That 

apparently was not done. In that view of the aatter we direct 

the respondents to nold a reiiew DPC to consider the case of 

the applicant for pration from the date when his junior was 
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prcicoted on 1.10.1990 and prite hia if he is found fit which 

of course will have to be dora only on a notional basis. The 

directions referred above will have to be cclied with within 

three months fro.i the date of receipt of a copy of this order. 
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SU8JECT:Forwardjnc of copies of the Order5 passed by 
the Central Adminjtrafjve Tribunal,Bangalore. 
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Please find enclosed herewith a copy of the 

Passed by this Trival 

in the above mentioned application(s) n 	 _1 
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Date I 
	

Office Notes 
	 Orders of Tribunal 

PKS(VC)/VR (NA) 

20.01.1994 

Time for compliance extui ded by a further 

period of three months from the date.-of this 

order.  
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